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CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED ARRIVAL IN INDIA OF A LAROE
NUMBER OF 'BEIHARI MUSLIMS* FROM BANGLA
DESH

SHRI LOKANATH MISRA (Orissa) : Sir,
I beg to call the attention of the Minister of
Home Affairs to the reported arrival in India of
a large number of ' Behari Muslims' from
Bangla Desh.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): Sir,
Government have seen press reports that non-
Bengali Muslims have been crossing over in
increasing numbers from Bangla Desh into
West Bengal and parts of Bihar. The reports
are not correct. Though there have been stray
instances of non-Bengali residents migrating
from Bangla Dish, there has been no influx of
such persons. The Government of Bangla Desh
have taken all possible measures for the safety
and protection of the non-Bengali Muslims in
that country. Our border authorities are also
fully vigilant and have taken adequate steps to
prevent unauthorised entry of persons from
across the border.

SHRI LOKANATH MISRA : Sir, may I
know whether the report, which appeared in
one of the national dailies, that 500 'Behari
Muslims' have already come and they are
staying with their relatives in Bihar and
Eastern U. P. is corect or not ?

SHRI RAM NIWAS MIRDHA : Well,
Sir, as I said, these Press reports which speak
of a large influx of these Muslims are not
correct.

SHRI LOKANATH MISRA: Sir, I said
specifically 500 Muslims.

SHR1 RAM NIWAS MIRDHA : Itis not
correct that 500 persons came on any one
day recently. Actually, (Interruptions)

SHRI LOKANATH MISRA :  Sir, my
question was whether the report appearing in
another section of the Press that 500 'Behari
Muslims' were already in Bihar and
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are staying with their relations is correct or
not. That was my question. It is a specific
question.

SHRI RAM NIWAS MIRDHA : Af a
matter of fact, Sir, since March 1971, just
about 2,000 persons have come into the
various States of the country including Bihar
and West Bengal and all of them have been
registered under the Foreigners Act. We know
where they are and some of them are detention
also . and some of them are under living with
various persons. How many of them are in
which State, it is not possible for me to state at
the present moment.

SHRI LOKANATH MISRA : Sir, may |
know-..

MR. CHAIRMAN : Now you are putting
two questions ?

SHRI LOKANATH MISRA : No, Sir.
That was not a question; it was one-fourth of a
question only.

MR. CHAIRMAN : No, Mr. Misra. It is a
wrong precedent. Yes, Mr. Kulkarni-...You
have no question probably ?

SHRI A G. KULKARNI (Maharashtra)
Sir, though the 'Behari Muslims' might not
have come in large numbers, is it not a fact that
some 'Behari Muslims' have been allowed to
stay in India ?

THE VICE-CHAIRMAN (SHARMATI PURABI
MUKHOADHVAY) in the Chair

Also, Sir, it is not a fact that though the
Prime Minister once said in March or late
Febr.. ary that no Bihari Muslims will be
allowed to enter India, they were allowed by
the External Affairs Ministry to settle with
their families ?

Secondly, Sir, may I know whether a
seminar was held in Patna where some poli-
tical parties, particularly, 1 think, the Jana
Sangh and the Congress (O), suggested that
the 'Behari Muslims' should be allowed...

(interruptions)
SHRI JAGDISH PRASAD MATHUR
(Rajasthan) : No, Sir. It was rebutted...
(Interruptions)

SHRI A. G. KULKARNTI : Here is the
paper which contains a report from Patna..
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SHRI JAGDISH PRASAD MATHUR :
Shri Atal Behari Vajpayee has denied this...

SHRI A. G. KULKARNI :
Minister, not for Mr. Mathur...

It is for the

(Interruptions)

st ara fag aat (go 934@) : 9=-
q9 ®1 FAAT AFT WG T AW W
gaTr aEa § 7

SHRI A. G. KULKARNI : I want to know
whether the report is correct that a seminar was
held in Patna where Cong. (O), Jan Sangh and
other parties passed a resolution that Bihari
Muslims should be allowed to come to India.
On the contrary, the ruling Congress has stated
that they should not be allowed. I want to know
what is the Government of India's firm policy;
because it ha? been stated even by the
Secretary-General of the UNO that Prime
Minister Mujib has assured that if the Bihari
Muslims want to go they should go to Pakistan
and not to India. India cannot afford to keep
these Bihari Muslims who have really been
responsible for creating Pakistan and who have
made so much killing in Bangla Desh. They
should not be allowed to come here on any
account. The Government should take some
action against the political parties wheh are
protecting the influx of these Bihari Muslims in
India.

SHRI RAM NIWAS MIRDHA : As I
said, about two thousand persons are known to
have come into India and got themselves
registered under the Foreigners' Act, out of
which six hundred have gone back and 1400
are still in the country. Government has not
permitted anyone of them to live here
indefinitely. They are registered under the
Foreigners' Act and they are under proper
surveillance and a watch is kept over them-..

SHRI A.G. KULKARNI : They should be
expelled.

SHRI RAM NIWAS MIRDHA : As
regards the convention which the hon.
Member referred to, a State level 'Bihari
Bachao Convention" was held at Patna on
February 21, in which a number of parties
participated...
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SHRI BHUPESH GUPTA (West Bengal):
Who are the parties ?

SHRI A. G. KULKARNTI : The Cong. (O),
the Jan Sangh...

SHRI RAM NIWAS MIRDHA : There
were representatives of Cong (O), Socialist
Party, Bihar State Awami League, Bihar State
Anjuman Taraqqi Urdu, Bhartiya Jan Sangh,
CPM. A Resolution adopted at the convention
urged upon the Government to take up
responsibility for the protection of the lives
and property of non-Bengali mus-lisms-.
(Interruptions). It also demanded their
repatriation. Though the representatives of the
Bhartiya Jan Sangh were present in this
convention, the All India Bhartiya Jan Sangh
does not share the view taken at the
convention...

(Interruptions)

DR. BHAI MAHAVIR (Delhi) : He is
misleading the House. No representative was
present...

(Interruptions)

SHRI BHUPESH GUPTA I would
request him to lay on the Table of the House
the resolution that was passed. It was an
atrocious Resolution.

SHRI A. G. KULKARNI : Madam, the
information given by the Minister is
incomplete. I asked : What is the Gove-
rnment's reaction in this regard ? I asked this
specific question.

SHRI RAM NIWAS MIRDHA : Well,
Madam, the people of the country have certain
definite views on this and it is not for the
Government to react to a situation like this. I
think the stand taken by the Government is
completely...

SHRI A. G. KULKARNTI : Why don't you
condemn it ?

SHRI LOKANATH MISRA : The Minister
said that about two thousand Bihari Muslims
are registered under the  Foreigners'
Registration Act. How long are they permitted
in Bihar under that Act ?
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SHRI RAM NIWAS MIRDHA : This
figure does not pertain to Bihar only. It pertains
to Bengal and all other States. As I have said,
they have not been permitted to live here
indefinitely. The question of their repatriation
to Bangla Desh is being considered. We are in
constant touch with the Bangla Desh
Government. Steps will be taken after the
agreement has been reached with them. We are
not permitting them to remain here indefinitely.
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(Interruptions)
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THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : Do not make
any acrimonious statement. You must observe
certain rules in the House. Do not hold him
responsible.

SHRI VIRENDRA KUMAR SAKHA-
LECHA : My specific question is whether it is
a fact that the Home Ministry has alerted the
BSF and the police department in connection
with the crossing of the border by Bihari
Muslims. Is it a fact or not?

SHRI KALYAN ROY (West Bengal) :
Madam, on a point of order. Is there any such
thing like 'Bihari Muslims' ? There are people
in Bangla Desh whose first national language
was Hindi. After the partition, their national
language become Urdu. So, there is no such
thing as 'Bihari Muslims'. That is only a wrong
interpretation and wrong propaganda.

At Atz FAR AFAAT: AT A7
FA FT FIT FLA [ 1 Fa7 3T AL

SHRI KALYAN ROY : On a point of
order. I want your ruling on my point of order.

THE'VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : Though the
language is not a very happy one, since the
Calling Attention has already been accepted,
now I cannot rule it out.

SHRI KALYAN ROY : You should note
my point of order that in future no such thing
like 'Bihari Muslims' should come in.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : You are
quite correct.

DR. BHAI MAHAVIR : But it is their
own creation.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) \ You are
quite correct that the name of Bihari Mus-
lisms or the Bihar State should not be asso-
ciated with it. But since it has already been
approved and accepted by the House, I cannot
overrule it.  (Interruptions). Please
sit down. [ will call you in your turn. .

SHRI VIRENDRA KUMAR SAKH-A
LECHA' I wantto know whether any
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that these people do not cross the border.

it 7w faave fawt : dar i frdes
far, oo wwT & w18 fadm arfar 25
I wrTEEAr 6 8, 3°F gy d avmg
fear s w1 § fr Ot feafar gt qeg
qa W, a0 F o gH ferzarer & fir
fe |re Ade g3 feafs qralawz &

SHRI PRANAB KUMAR MUKHERIJEE :
Madam, may I know from the hon. Minister
whether the Government of India is aware of
the fact that some Urdu newspapers,
particularly two weekly Urdu newspapers
published from Calcutta are publishing fab-
ricated, malicious news about the tortures
being experienced by the so-called Bihari
Muslims in Bangla Desh and that these
newspapers are trying to propagate wrongly
about what is happening in Bangla Desh ? [
would like to know whether the Government is
aware of this and, if so, what steps they are
going to take to prevent such malicious
propaganda.

SHRI RAM NIWAS MIRDHA : Firstly, this
does not arise out of this because the question is
about infiltration or influx of Bihari Muslims
into our country. Since, however, you seem to
have permitted the question, I may say that there
have been reports that some Urdu newspapers in
Calcutta and Patna have been publishing very
undesirable type of news and views and action
has been taken against Patna newspapers...

SHRI PRANAB KUMAR MUKHERJEE
West Bengal What about Calcutta newspapers ?

SHRI RAM NIWAS MIRDHA : Abou
Colcutta newspapers, we will see whether the
are doing anything against law.

SHRI N. G. GORAY (Miiharashtra) : Th
Minister told us that those who have come lately
from Bangla Desh, their number is not very bi
but I would ask him whether what happened at
the time of the Bangla Desh struggle is not likel
to repeat itself, namely, that at that time we di
not
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such warning has been issued by the Home
Ministry to the States to remain alert and see

expect a regular tide of refugees coming from
that side to us but it so happened that as the
struggle escalated we were almost submerged
under the tide of refugees. On what basis the
Government hopes that this time the refugees will
not grow in numbers as the days pass by and if they
really begin to come in tides in what way do they
expect to preent this happenving again ?

SHRI RAM NIWAS MIRDHA : What the
Member is saying is in the realm of speculation.
He wants to know what the Government will do if
there is a vastly greater number of people coming.

DR. BHAI MAHAVIR : He wants you also
to speculate.

SHRI RAM NIWAS MIRDHA : We do not
speculate. We act firmly and that is what we
propose to do in the future also.

SHRI HAMID ALI SCHAMNAD (Kerala) : By
'‘Bihari Muslims' are the Muslims from other
parts of India from Kerala, UP and other parts of
India, who have gone to Bengal also included in
that expression ? Since Bangladesh has become
a sovereign independent State, will the
Government create a cordial atmosphere so that
non-Bengalis who live in Bangladesh live as
free citizens of that land ? For that purpose will
our Government create a cordial atmosphere
among the Government of Bangladesh and also
among the non-Bengalis who live there ?

SHRI RAM NIWAS MIRDHA : As
regards the definition of the term 'Bihari
Muslim' as you said, the term has been

accepted since it is in currency these days. It is
rather an imprecise term but it broadly means alf
non-Bengali-speaking Muslims living in
Bangladesh.  As regards cordial atmosphere

- being created in Bangladesh so that these people

can live there in peace and amity as free citizens,
the Government of India is fully convinced that
the Government of Bangladesh is doing all in
their power and has taken all possible steps so
that these persons can live as free citizens in a
free country. They are being given proper
protection and all pers8ns who owe allegiance to
Bangladesh and wish to cooperate with that
Government should have nothing to fear ?
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gl oY ag 9, ag @ @ fggeEn
ATHTT & qHA 7047 & A1 79T wyar §
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fer ot &1

SHRI RAM NIWAS MIRDHA iIdo
not think much information has been sought by
the hon-Member. He has given expression to
his views and so I have nothing much to say. It
is true that some propaganda was made by
Pakistan that these Bihari Muslims are being
badly treated and are being starved. All these
complaints were looked into by the
International committee of the Red Cross and
the United Nations Secretary-General's Special
Representative, Mr. Winspeare Guicciardi.
Both of them found that the charges were
baaseless.
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THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : You have
asked oncle.

SHRI G. A. APPAN (Tamil Nadu) : May |
know from the hon. Minister the number of
Bihari Muslims who now reside in Pakistan
and whether it is not a fact that by this way or
that way, by this term or that term, the
Pakistanis have been trying to send people
from their country to enter
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into India to strangulate us economically g% faFeft wHTT T Faiva w4 & fon qare

and to suffocate us?

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : This does
not arise out of this.

SHRI G, A. APPAN : May I also know
what is the practical definition of Bihari
Muslims?

SHRI RAM NIWAS MIRDHA : Madam, I
have said what we mean by Bihari Muslims
when we generally use that term and there is no
question of these Bihari Muslims coming here
in large numbers and, as the hon. Member put
it, strangulating us econimically. This is not the
way we should look at such things.
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SHRI RAM NIWAS MIRDHA : I denied
that people are coming in a big way in an
unauthorised manner. I have given the figures.
Hardly there are 1400 such persons in our

country at present and all of them are being
kept under watch.

As 1 informed the House earlier, their
ultimate disposition is being negotiated with
the Government of Bangladesh.
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SHRI RAM NIWAS MIRDHA: Madam,
this is not correct, what the hon. Member has
said. As a matter of fact, some of these 'Bihari
Bachao Conventions" and things of this sort,
which have been indulged in by various parties,
including the patty of tne hon. Member, tried to
capitalise on this very human situation for their
own political ends, which is very undesirable.

DR. BHAI MAHAVIR : The hon. Mini-
ster has repeated the charge. Let me also repeat
the clarification that no representative of the
Jana Sangh was present at the Convention
which he has been referring to.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Dr. Maha-
vir, just now Mr. Man Singh Varma made that
insinuation, and whatever the Minister said
was in reply to that.

DR. BHAI MAHAVIR : It is perfectly all
right for him to say that insinuation is wrong,
but he should not say that any one of us was
present at the convention when he was not.

SHRI BHUPESH GUPTA : Is the hon.
Minister aware that there is a systematic
propaganda in certain sections of the American
and Western Press that the non-Bengali-
speaking Muslims in Bangladesh are not being
given protection or being otherwise looked
after and they are subjected to all kinds of
oppression and injustices? May I know in this
connection whether he has noted, if he has the
resolution of the so-called Bihari Muslim
Convention held in Patna in January, that the
resolution of the convention in its opening
paragraph made very scurrilons remarks or
observations about the Government headed by
Sheikh Mujibur Rehman in Bangladesh and
that such scurrilous statements were made on
the soil of India against a friendly Government
and people who are friendly to our country?
May
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[ Shri Bhupesh Gupta] I know, Sir, in view of
this fact whether the Government has
considered it necessary to find out as to who
were the inspiration behind this so-called
Bihari Muslim Convention, which was
attended not only by communal parties but, 1
regret to say, by the Socialist Party and the
Marxist Communist Party also? May I know,
Sir, in this connection whether the hon. Minis-
ter's attention has been drawn to the fact that
the Government of Bangladesh and particularly
Prime Minister Sheikh Mujibur Rehman, are
doing every thing in their power to give
protection to the non-Bengali-speaking
minorities and that, by and large, the entire
people of Bangladesh have been mobilised to
undertake this sacred task and that all that is
said outside, much of it, is propaganda to
malign and slander the Government? In view of
that 1 should like to know what the
Government on its part can do to counter this
kind of scurrilous propaganda in our country
and other countries by certain interested parties
who want to take advantage of such things for
winning elections or for other political
purposes.

SHRI RAM NIWAS MIRDHA : Well Sir,
Government has seen Press reports in the
foreign press that the Government of
Bangladesh is not treating these persons
properly and that they are being put to great
difficulty. But, Sir, as I said in my earlier
statement, the Government of India is fully
convinced that the Government of Bangladesh
have taken all possible measures for the safety
and protection of the non-Bengali Muslims in
that country, and their future is safe in the
hands of the Bangladesh Govem-ment, which
is very solicitous of the welfare of all its
citizens.

SHRI BHUPESH GUPTA : Have you got
the Convention resolution? I wanted to know
about that.

SHRI RAM NIWAS MIRDHA : As
regards the resolution passed by the 'Bihari
Bachao Convention', and other conventions in
Patna, Well, Sir. I do not have the tex of the
resolution before me, but we will examine
them and see if any action could be taken
against the guilty.

SHRI BHUPESH GUPTA: At that
convention the slogan was "Mujibur Rehman
Murdabad ", and most scandalous slogans
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were uttered. By going to Patna I found it out
myself. It was a scandalous thing, an inspired
thing, and it was all to gain Muslim votes; I
know that. But I am surprised the hon. Minister
has not collected that document. I collected
two copies of that document. The hon. Minister
should have in his possession that document,
the resolution adopted by that convention
which begins with the most scurrilous
reflections and utterances against the
Bangladesh Government, where it is said that
the non-Bengali-speaking  Muslims  are
subjected to all kinds of oppression and
atrocities and so on, 1 think that should be in
your possession.

Madam, I may tell you and the hon.
Minister also knows that many of our friends
have gone to Bangladesh, have come back and
reported. I have no doubt in my mind about the
sincerity of the Government of Bangla Desh in
extending every possible protection. I know
that some mills are working where non-Bengali
Muslims are working along with Bengali
Muslims near about Dacca. This information is
being withheld by certain sections of the
people...

SHRI B. V. ABDULLA KOYA (Kerala) :
In spite of it many Muslims have suffered
That also you must know.

SHRI BHUPESH GUPTA : Some have
suffered, but ht us not go into individual cases.
By and large the community of non-Bengali
Muslims are being looked after. Having regard
to all that happened during the liberation
struggle, one should be surprised, pleasantly
surprised that Sheikh Mujibur Rahman, his
Government and his party are trying to look
after them. We should encourage them. We
should acclaim such a thing, instead of trying
to denounce them as some people have done
before the elections with a view to getting
Muslim votes. This is what I want to say.
Madam, I checked it up with the Mission here.
I was shown an official document issued by the
Bangla Desh Government in which the
proiection ol these minorities has been placed
at the centre of things. Even today you have
seen in ths papers that the Constituent
Assembly is meeting where Fundamental
Rights an guaranteed to all sections of the
community If individual instances have taken
place well, that is for the Government to loo
after. That will take place in any country!
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AT &7 qTar FIA & faw qar w7 zer A Bihari family can leave only if a Member of
the Constituent Assembly of Bangle Desh

TFIT &l ﬂ% W ﬁﬁ' *’Tﬁ +#1 sqfes certifies that he did not colla-borata with the
F\;ﬁ» sufe *t &) Tﬂ’? 'T?ﬁ’l’lﬁ' ol et a_ Pakistani Martial Law Administration."
TIET €, I9F A9 FIAELE FOU, ITF

AT AT ST, T J0, AT IAHT 0

‘ m Az 7 I ITHA
: ; b 3 » A2 ZAT IHRAFR & A9
e:T fzar s, T EES 1 AT ST 50 afcare Aw ur 72 # wive qnw FEA
q : =TS 97 a )

v faeg iy ST WAT i faar TgAEE & fran w4y #
SW) IR SN T e w0 & forg AR WA T,  F S A"zay E’
Farc g | & T afzfeie ¥ A ATE ! =w Fous

SHRI RAM NIWAS MIRDHA r = We a fF & o o i ) Tt RS
decided long back that anyone who harbours AT 3% #] Fieteure  givaw)
these persons in contravention of the Foreigners #T ﬂﬁf gaer gfg ag #g HT a fr "E‘Eﬁﬁ'
Act would be taken note of and punished. It qTﬁFEI'F{ 1 Far & T
is not a question of our making any declaration N AT & Feargy qal fwar
at this statghe.t We did ithlongtbacfhand Wilrn(?:d ar IET ag wiefedz fam sar g1 afz
everyone that anyone who enters the country in - .
contravention of our laws would be punished R a ?ﬂ( Wawgs LRI 1 gw
and anyone giving shelter to such TIFAT HTgd ? ar T Wy AT T Y
unauthorised  persons and nfiltrators would ATETT & . N .
be punished. We have >een saying it openly " w A H qEF=E T fa ag
through legal notifica-ions and otherwise. It is
not now. We have (een doing it for quite some
time now. We lave taken action against
persons who have ot reported the presence of

these foreigners 1 their homes and we mean to
be wvery j igilant so far as these persons are
concerned. !

DR- BHAI MAHAVIR : Madam... j
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afzfirdz wor wov ¥ agfy Fa1 § wife o
OIS Y @aT gUT ATAA & WL A8 WA 3
At sHwr 97 e 2 aw TEAE Far AT
¥ AF faar fora® wmare v 50 afaare
o 7F ¥ IR A AFA? g A, FaT
srar & fr 20 @ver fagrdl qaewT Fwr
g H F 1 owwT gg 1 DFT A AT AHY

a1 faaar awr TAmer g A FEATEAT
¢ wwr wrf miwew wod fear & ar

i ?

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : You can
answer about the valid document question; I
over-rule the other one.

DR. BHAI MAHAVIR | Why?

THE VICE-CHAIRMAN (SHRI MATI
MUKHOPADHYAY) : Because that has been
sufficiently discussed.

SHRI RAM NIWAS MIRDHA : The
arrangements of travel between India and
Bangla Desh and for checking the unautho-
rised movements across the border are as
follows :—

Indian nationals can go to Bangla Desh
only after getting the necessary endorsement on
their passports or after securing "certificate for
travel between India and Bangla Desh", a
document prescribed under the Passport Rules.
They do not require any visa from the Bangla
Desh authorities. Similarly, the Bangla Desh
nationals ars .permitted to enter India only if]
they possess a duly endorsed passport or other
travel  documents proscribed by  the
Government of Bangla Desh. They also do not
require any visa from the Indian authorities.
This arrangement has been made pending the
finalisation of a permanent arrangement
between the two countries and for the present it
will remain in force till the 30th June, 1972.

Well, Madam, Government is not aware of
any unduly large number of persons coming
under the present restriction. But we are
keeping a watch over this and, as I said, this
arrangement is going to be enforced till the
30th June, 1972. After that, we V/ill try to make
other arrangements.
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DR. BHAI MAHAVIR : Is it not nece-
ssary for a Constituent Assembly member to
sign it?

SHRI RAM NIWAS MIRDHA : Madam,
Government is not aware of that. So far as we
are concerned, we have stated the position.

SHRI A. K. A. ABDUL SAMAD (Tamil
Nadu) : Madam, I want to know whether the
Government would take proper care to see that
on the pretext of sending back the so-called
Bihari Muslims who came from Bangla Desh,
no Muslim citizen of India would be harassed
and sent out of India.

SHRI RAM NIWAS MIRDHA : 1 have
no hesitation in giving this assurance.

PAPERS LAID ON THE TABLE

NAVAL CEREMONIAL CONDITIONS OF SERVICE
AND MISCELLANEOUS (SECOND AMENDMENT)
REGULATIONS, 1972

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM) : Madam, I beg to lay on
the Table, under section 135 of the Navy Act,
1957, a copy (in English and Hindi) of the
Ministry of Defence Notification S. R. O. No.
98, dated the 18th March, 1972, publishing the
Naval Ceremonial, Conditions of Service and
Miscellaneous (Second Amendment)
Regulations, 1972. [Placed ni Library. See
LT—1719/72]

NEWSPRINT ALLOCATION POLICY FOR

1972-73
THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAMVIR

SINGH) : Madarn, I beg to lay on the Table a
copy (in English and Hindi) of the Public
Notice dated the llth April, 1972, containing
the newsprint allocation policy for the year
1972-73. [Placed in Library. See No. LT—
1703/72]

THE COST ACCOUNTING RECORDS
(ALuMINIUM) RULES, 1972

THE DEPUTY MINISTER IN THE
DEPARTMENT OF COMPANY AFFAIRS
(SHRI BEDABRATA BARUA): Madam

1 beg to lay on the Table, under sub-section,



